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(v) Alleged retrenchment of Labourers
working on famine relief works in Bhil-
wara, Rajasthan.
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(vi) Need for permanent anti-flood mea-

sures in certain Eastern districts of Uttar
Pradesh.
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(Kerala & Assam)
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RE. STATUTORY RESOLUTION ON
PROCLAMATIONS IN RELATION TO
STATES OF KERALA AND ASSAM

MR. SPEAKER: Shri Pranab Mukher-
Jee.

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): I am on a point of order.
Before I come to what I have written
to you on which I shall speak separately,
I am on a point of order regarding Rule
‘31, about the List of Business. Now we
are about to discuss the Statutory Resolu-
tion to be moved by the Home Minister
regarding approval or  disapproval—I
underline the words ‘approval or disap-
proval-—of the Presidential Proclamation
in relation to Kerala and also Assam
later.

Now, how hag this House got involved
in this whole process of Budget? It is
because of the Presidential Proclamation.
We get certain powers because the Presi-
dent has issued a Proclamation under
Article 356, and 356(b) says that
the powers of legislation shall be exer-
cised under the authority of Parliament.
That is how we get involved in this
‘whole exercise. Now,. it has a power only
because of the Presidential Proclamation.
T would contend that it is up to the Par-
liament, both Houses of Parliament to
approve or disapprove it. So, when we
get into the exercise of approving or
disapproving this, that should come first



